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It 1s an application filed by one of the Creditors asking for a
direction to the Resolution Professional for sale of the vehicles
remained in the custody of the Resolution Professional on the
premise in the event sale is delayed, the value of the vehicles will

get depreciated.

As against this submission, the Resolution Professional has
categorically mentioned CIRP period is over and liquidation
application is pending and posted to 07.09.2020 for hearing, such

being the situation, this Bench will decide the application for



liquidation and thereafter the liquidator as per the procedure will

initiate the sale of assets under the IBC.

In the backdrop of these facts, this applicant who happens to
be a Creditor having no right to ask for such a direction against the
Resolution Professional, we have not found any merit in this
application therefore it is hereby dismissed making it clear as soon
as liquidation application comes before this Bench, this Bench will

decide that application fuxther.

The application stands disposed of.
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